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Henrd NrbSOSha, ma IGErned couns&. 

' 
appearing on behalf of the appliCanto HG 

• 	submits thCt violating 	c the proccdrGS 

• 

	

	- the respondent IOo 2 is going to appoint 

other person from 0 tside(Origaofl Dict.) 

fo.'i 	• who did not appear in the wzittcn t2Sto 

C. 
 

ccordinglyo tr0S0ShQrna otb1to that 
de  

this is cot pissiblG under the ruleD. 

Hoard ir.00Ch0u'Y" learned 2ddIO Dawd 
C.G.S.C.HC submitS that at present ho has 

D'. LlciL1rC' no jnstriictiOflo tir 0 Choudhury shall take 

necessary instruction in this regard 

within 3 weeks. Till then the rei3pOfldont 

No02 shall not make any appOSJltr3eflto 

List it on 6-498 for M-issio 

II 	
iebor 	 ViCGChQirL 
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2 weeks time is allowed on the 

prayer of learned counsel for the parties 

List it on 21-1-98. 

Mezber 	 Vice-Chairman 
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22.1 .98 	There is no representation. For the 
ty 	

ends of justice 2 weeks further time 

granted. 

) 	 LIst on 9.2.98 for written statemen 

and further orders. 

Me 	 Vh airman 
fta 	/ 

9-'2-98 	 On the prayer of learned counsel 

for the parties case is adjourned till 

18 • 2.98. 

Member 	 Vic 
("h 

	

18.2.98 	 On the prayer of the learned 

counsel for the parties this case is 
1ourned till 26.2.98.Rg 

, 

/ 	 Member 	 Vice-Chairman 
nkm 

26.2.98 	On the prayer of Mr S.Sarma, learned 

counsel for the applicant two weeks 
km cJ"i. 	 further ti7 rnallowed for filing affidavit 

?'- 	 List on 16.3.1998 for admission. 

ff 	 1 

Merner 	 Vice-Chairman 
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16.3,98 I 

H 
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Heard counsel of both sides. 

Hearing concluded. Order pronounced in 

the open Court, kept in separate sheets. 

The application is dismissed. 

No order as to costs. 

MelIther 	 Vice-Cha an 

r 
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